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IN THE HIGH COURT FOR TI,{E STATE OF TELANGANA

AT HYDERABAD
(Speciat Original Jurisdiction)

WEDNESDAY, THE THIRTIETH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRIJUSTICE J. SREENIVAS RAO

WRIT PETITION NO: 30596 OF 2024

Between:

AND

1

9alkatwar- Gayatri, D/o Garkatwar Raju Aged about 20 years, occ. student
R/o H.No.9-59, Rath Gally, Ailadnur pta'Onuinf inOaf , irllamamaoO Oistrict.

..,PETITIONER

The State of Telangana, Rep.^by its principal Secrstary. Medical, Health and
hamrry Wettare uepartment, Secretariat Buildings. Hyderabad.

Kaloji Narayana Rao University Of Health Sciences, Rep.by its Registrar,
Warangal, Warangal District. -

...RESPONDENTS

Petition under Article 226 of the constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High court may be
pleased to issue a writ, order or direction more one in the nature of wRlr oF
MANDAMUS declaring the action of the respondents particularly the 2nd
respondent in not granting permission to the petitioner to upload the application
for attending the counselings for B and c category NRI quota admission into
AYUSH COURSE (Bachelor of Homeopathi Medicine and Ssrgery (BHMS) and
Bachelor of Ayurvedi Medicine and surgery (BAMS)) for the academic year
2024-2025 is illegal, arbitrary, contrary to the rules and u nconstitutiona l.

2

!A NO: 1 OF 2024

Petition under section 151 cpc praying that in the circumstances stated
in the affidavit filed in support of the petition, the High court may be pleased to
direct the 2nd respondent to consider and granting permission to the petitioner to
upload the application for attending the'counselings for B and c category NRI
quota admission into AYUSH couRSE (Bachelor of Homeopathi Medicine and



Surgery (BHIMS) and Bacheror of Ayurvedi lVledicine and surgery (BAMS)) for the
academic Year 202,.4-2025 pending disposal of the above Writ petition.

Counsel for the Petitioner: SRI M, KESHAV YADAV

Counsel forthe Respondent No.1: SRI T. RAMESH, ASST. Gp FOR MEDICAL,
HEALTH & FW

Counsel for the Respondent No.2: SRt G. RAVI REPRESENTING FOR
SRIA. PRABHAKAR RAQ, SC FOR KNRUH$

Tho Court made the following: ORDER



THE HON'BLE THE CHIEF JUSTICE AI,OK ARADHE

AND

THE HON'BLE SRI JUSTICE J.SREENIVAS RAO

WRIT PETITION No. 30596 of 2O24

ORDER: Pet the Hon,ble the Chiel Justice ALok Aradte)

Mr. M.Keshav Yadav, learned counsel for the

petitioner.

Mr. T.Ramesh, learned Assistalt Government pleacier

for Health, Medical and Family Welfare Department for the

respondent No. 1 .

Mr. G.Ravi, learned counsel representing

Mr. A.Prabhakar Rao, learned Standing Counsel for the

Kaloji Narayana Rao University of Health Sciences

(hereinafter referred to os, ..the University,,) for the

respondent No.2.
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2. With the consent of the learned counsel fc,r the

parties, the matter is heard fina1ly.

3. In this r.r,rit petition, the petitioter, inter alict, has

prayed for the following relief:

"Fr,r the reasons stated in the accompanying

affrdavit, the petitioner herein prays that this Honble

Court may be pleased to issue a Writ, order or direction

more onc in the nature of WRIT OF MANDAMUS

declaring the action of the respondents particularly the

2nd respondent in not granting permission to the

petitioner to upload Lhe application for attending the

counselling for "B" and "C" Category NRI quota

admissiort into AYUSH COURStr (Bachelor o1-

Homeopathi Medicine and Surgery (BHMS) arrd Bachelor'

of Ayurvcdi Medicine arrd Surgery (BAMS) for tht

academrc Yeal. 2024-2025 is illegal, arbitrary, contrar].

to the ru les and unconstitu tional and pass such othel'

order or orders as this Hon'ble Court deems fit and

proper in the circumstalces of tfre case."

4 . Learned counsel for the petitioner submits ttrat on

account of i1l-health of thapetitioner, she could not upload

the applicaticns for AYUSH, BHMS and BAMS courses in
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respect of management quota 'B' and .C, category seats. It

is further submitted that with regard to the grievance of

the petitioner, the petitioner has submitted representation

dated 26.10.2024. It is also submitted that the aforesaid

representation failed to evoke any response and the writ

petition be disposed of with the direction to respondent

No.2 to decide the said representation by a speaking order.

5. On the oth er hand, learned Standing Counsel for

respondent No.2 submits that suitable action on the

aforesaid representation shall be taken by respondent

No.2

6. In view of the aforesaid submission and in the

peculiar facts of the case, the Writ petition is disposed of

with the direction to respondent No.2- University to decide

the representation submitted by the petitioner by a

speaking order within three days from today. It is made
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clear that this Court has not expressed any opinion on the

merits of the matter

Miscellaneous applications pending, if any, shall

stald closed However, there shall be no order as to costs.

SD/.N. SRIHARI

//TRUE COPY// 
ASSISTANT REG;ZRAR 
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To, ECTTON oFFtcER I'1 

Ilrg Princrp'ar Secretary. Medical Hearth and Famrry werfare Department, The
^ State_of Telangana. S6cretariat auilOinqs. HvdeiaOaOz. rne Reqistrar. Karoii Narayana Rao Un-rversity of Hearth Sciences, warangal,Warangal District.
3. One CC to {jRt M. KESHAV YADAV. Advocate IOPUCI4 Two ccs to Gp FoR rvEDrcAL HeaLiH-a-iw, High bourt for the state ofTelangana [OUT]
5. Two CD Cofies

BN ri A. praLLv^s, eao ' J6. es' ore cc lo 36i fi' pra$lyqfu-tt Qa,n, Sc {pv Klr<uus[-Onu,
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CC TODAY
HIGH COURT

DATED:3011012024
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3 B ntr 2[21

ORDER

WP.No.30596 of 2024

DISPOSING OF THE WRIT PETITION
WITHOUT COSTS
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